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PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 355 of 2025

oo o,
».  INTHE MATTER OF:
Jitendra Seth ...Applicant

VERSUS

S No...%7.....20.24. State of Uttar Pradesh & Ors. ...Respondent(s)

AFFIDAVIT ON BEHALF OF THE RESPONDENT NO.-5,
UTTAR PRADESH POLLUTION CONTROL BOARD.

l, Po.’mi.Smg,i aged about .2.3... years S/o Sha.N..(:.Sachan

presently posted as R..Q......, Uttar Pradesh Pollution
Control Board (hereinafter referred to as UPPCB),

.Varanex. . ...... do hereby solemnly affirm and state on oath
as under:

1. That | the deponent in official capacity mentioned above,
am acquainted with the facts and circumstances of the
case and as such | am competent and authorized to

swear this affidavit.

That by mean of the present Original Application a plea

2.
: \ of the Applicant is that there is a water body situated in
'L‘\ Arazi Nos. 69A and 69B, Mauza Shivpur, Tehsil Sadar,
% ‘i District Varanasi, Uttar Pradesh which is known as
Shivpur Pond (Talab). The grievance of the Applicant is

that the said water body has been encroached upon.

;
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That the present matter was taken up by this Hon'ble
National Green Tribunal, Principal Bench, New Delhi
(hereinafter referred to as Hon'ble Tribunal) on
24.07.2025 when Learned Counsel for the Applicant
seeks short adjournment. Further, the matter has also
been adjourned on next date fixed i.e. 28.10.2025. Upon
considering the seriousness of the matter this Hon’ble
Tribunal vide its order dated 27.01.2026 was pleased to
direct the answering respondent to file the reply.

That it is pertinent to mention here that the UPPCB
effectively after knowing about the grievance vide order
dated 24.07.2025 passed by the Hon’ble Tribunal, the
officials of the UPPCB have undertaken the site visit and
carried out the inspection on 24.09.2025, wherein
following observation has been made:

= At the time of inspection the pond mentioned in the
complaint letter, located in Arazi No. 69A and 69B,
Mauja-Shivpur, Tehsil-Sadar, District-Varanasi, with
geo-coordinates of latitude 25.356485 and longitude
82.953251. The said pond is located behind the
house of Mrs. Indu Pandey W/o Mr. Jahimohan
Pandey and behind the M/s Sangam Hospital,
Mauja-Shivpur, Tehsil-Sadar, District-Varanasi.

During the course of an inspection, dense trees

were found on the pond, and the pond in question
was not found to be filed with water.
Representatives present at the time of inspection

informed that the pond in question%had been



194

completely dry for approximately 10 to 12 year, and
the currently, no domestic, effluent from the
surrounding area is collected at the site. Reason for
the pond being dry, sample collection could not be
carried out.

A true copy of the inspection report dated
24.09.2025 alongwith the photographs taken during
the course of inspection and geo-coordinates is
being annexed herewith and marked as Annexure-
R5/1.

5. It is most respectfully submitted that this answering
respondent shall abide by any order(s) or direction(s)
passed by this Hon'ble Tribunal in instant original

application.

6. | State that everything stated above has been stated by
me in my official capacity on and derived from the official
records and | state that noting material has concealed

therefrom.

The above response on behalf of the Uttar Pradesh Pollution

Control Board is being submitted before this Hon’ble Tribunal

%(

DEPONENT

~for kind perusal and consideration.
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VERIFICATION
Verified at ... Vaxanen. on this the !7.7" ... day of April, 2026

- that the contents of the above affidavit are true and correct to
the best of my knowledge and belief and nothing material

has been concealed therefrom. gﬁ(

DEPONENT

SWORN BEFORE ME AN

’ YRE ME AND
SOLEMNY AFFIRM SYGNATUR ™
AND CONTENTS VERIFIED

VA Advocate
NOTARY, Govt. Of INDIA
YARANAS! Regn. Ho-17855  , |

Lq}%ll




Annexure-R5/1

mmsﬁﬂaﬂmﬂéﬁwﬁ;‘rﬁ%ﬁaﬂﬁmmﬁo 355 /2025 (@MEU. .
—499 /2025) fS= WS M SR Y_W UF 9 H IR e fRAiw 24.07.2025 & U
# At R 9o gR1 o1 T Rioma & we § R wre @ Frleor s

|10 WY BRA AfdeRvr, g fieel # Aifoa iRSHe Tell®e wo 355 /2025 (37TS.
U. §.—499 /2025) = 98 M SwR U U4 M § UIRd 3mew fedie 24.07.2025 &
FguTe § Rl wera &1 Fkieror 59 srifad g1 316 24.09.2025 &1 fhar war| frleor
% WY 4 3T I1eT THERR U9 20 A HAR urvsy SuRerd o | verely Flleror & wHy
U Y Al U9 SuRed S gRT Suder aR™ T gE @ SaR fawga e
3T e & —
1. Ho ST R afderor, 73 ool # Aifvia IR telidem o 355 /2025 @MET.
.—499 /2025) RTav= Vo 9919 SR US¥ UG 3= H Ui oyl fRdid 24.07.2025 &
I HRIGRI W Ffaq & —

e 2. The record reflects that the Applicant had filed Public Interest Litigation (PIL) No.
1698 of 2023, before the Division Bench of the High Court of Allahabad which by order
dated 08.08.2023 while refusing to interfere in the mater had granted following liberty to
the Applicant:

xxx)}’)!n))}n)"})))J’)}J)n}:}:)}}))’y)xxxl7nnnn)))’)n)’J}’})))})}J}’)):’})’Jl’)IJJ))nn:”;)m

3. We are afraid that in such matters, we cannot interfere in the matter. The petition is,
accordingly, dismissed. However, the petitioner will be at liberty to apprise the authority
concerned about any illegal construction being made by the private respondents."

4. Learned Counsel for the Applicant seeks short adjournment to obtain instructions, if in
pursuance to the said liberty Applicant had approached the concerned authority
complaining about the illegal construction on the pond in question. The prayer is allowed.

2. e & gy Rerch t3 § affa divs aRmel do—69y T eodl, AR,
Tedld—¥eR, Nie—aroy 3§ Red B, foaar e a—anfSaed—25.356485 31&ier &
82.953251 QUK © | I UvE SN $v5 UIvsd Ul o Sdied Uy & R & 0o
Td A W ERueH, A—REgR, Tediia—uw, Ricl-arorl & 68 Red 1

3. e & g9y Saa dive W) WEF 99 U T dor Hefid dive ¥ Wie wRi@ e umn
a7 | e @ W SuRerd ufafaferll gRT srava @ Ty 6 Wefia divs e 10
W 12 99 9§ qoie: g ga & qAT W H B TRE F1 Sm-un @ S wReg
IfeETd gl S W R TS TE g 2| Few & vy dive g 89 @ R
THAT UHAT BT BRI 81 {Ha1 ST Fh7 |

4. e & w3 forg T wenmw e § —

ST ITEAT AT b=l T A Maeads HTIaTdl & Hex Tedd |

%‘m/

(Hrodio THT) (&é#%/ %l%%
X 4
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Remdt v 4 affq dive ool wem—e9y Td 69dl, A-RER dedie—weR,
SIE—aRIoTE!, foraat el Si—anféaey 25.36485 J&fier T 82.953251 SR 2|






